
     

  

      

       

         
     

       

   

        

      

     
  

    
   

    
     

    

    

     

    

             

 

    

   

  

          

          
        

           



          

     

           

          
        

          

         
          

         

         

            

           

             

         

             

        

          

            

        

         

             

           

             

         

           

           

           

           

             

          

            

         



         

          

            

        

  

          

 

           

       

           

          

           
     

         

           

          

          

            
         

            

          

         
           

           

            

         
   

          

           
         

            
      

           
           



          

            

         

          

          

           

         

              

         
          

           

            

         

    

           

            

            

           

          

          
           

            

             

      

          

          
            

           

         

             

           

        

         



             

         

       

            

        
          

           

        
         

    

             

          

              

     

           

             

              

         

        

             

     

            

           

       

          

  

              

         

          
         

          

           

        
         

    



India has no represehtation/objection to the proposed Scheme as per Rule

8 of the Compalies {Compromises, Arrangements and Amalgamations)

Rules,2016.

19. That the Chairperson to lile an Affidavit of Service as per the Rule 12 of

Company (Compromise, Ar"rangements and Amalgamation) Rules, 2016

not less tl.an 7 (seven) days before the date fixed for the holding of the

meeting of Equity Shareholders of the Applicant Company and do report

this Tribunal that t-he direction regarding issue of notices and the

advertisement have been duly complied with.

Ina Malhotra, Member (J)
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